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INTRODUCTION 

I, the Chairperson, Pl1blic Accounts Co1nmittee {2016-17), having been 
authorised by tl1e Committee, do prese11t t11is Sixty-First Report {Sixteenth Lok Sabha) 
on Action Taken by the Government on the Observations/Recommendations of the 
Committee contained in their Thirtieth Report {Sixteenth Lok Sabha) on 'Global 
Estates Management by the Ministry of External Affairs' relaf1ng to the Ministry of 
External Affairs. 

2_ Tl1e Thirtieth Report was presented to Lok Sabha/laid in Rajya Sabha on 
21 December, 2015_ Replies of the Govern1nent lo the Observations/ 
Recommendations contained in the Report were received on 25th Augllst, 2016. The 
Public Accounts Comrnittee considered and adopted the Sixly-f'irst Report at their 
sitting held on 1 December, 2016. Minutes of the Sitting are given at Appendix-I. 

3. For facility of reference and convenience, the Observations a11d 
Recommendations of the Committee have been printed in thick type in the body of the 
Report. 

4. The Co1nmittee place on record their appreciation of the assistance rendered to 
them in tile matter by the Office of the Comptroller and Auditor General of lr1dia_ 

5_ An a11alysis of the Action Taken by !he 
Observations/Recommendations contained in the Thirtieth 
Sabha) is given at Appendix-II. 

Government on 
Report (Sixteenth 

the 
Lok 

NEW DELHI; 
1 December 2016 
10 Agrahayana, 1936 (Saka) 

PROF. K.V. THOMAS 
Chairperson 

Public Accounts Committee 
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CHAPTER- I 

REPORT 

This_ Report of the Public /'\_~ou11ts Committee deals with Action Taken by the 

Govern1nent on tho Observatio11s/R8comme11dations of the Committee contained in their 

Thirtieth Report (Sixteenth Lok Sabha) on "Global Estates Management by the Ministry 
- _,_ - -

of External Affairs" based on the C&AG Report No. 16 of 2014 (Performance Audit) Union. 

Government (Civil) relating to the Minist1y of Exter11al Affairs. 

2. The Thi1tie!h Repo11 (Six!eentl1 Lok Sabha) was presented to Lok Sabha/laid 'i11 Rajya 

Sabl1a 011 21st December, 2015. It contained 18 ObseNations/Recommendations. Action 

Taken Notes in respect of all !he Observations/Recommendations have been received from 

!lie Mi11istry of External Affairs a11d categorized as under: 

{i) ObseNalions/Recommendations of the Committee which have been accepted 
by the Government: 

Paragraph Nos.1, 2, 3, 4, 5, 6, 7, 9, 10, 11,13,15,16,17and18 

Total: 15 
Chapter- II 

(ii) Observations/Recornmendations which the Committee do not desire lo pursue 
in view of the replies received from the Governinent: 

-Nil-
Total: NIL 

Chapter- Ill 

(iii) Observations/Reco1nmendations in respect of which replies of Govern1nent 
have not been accepted by the Committee and which requires_ reiteration: 

-NIL-
Total: NIL 

-Ch~ptor- !V 

(iv) Observations/Recommendations 1n respect of which Government have 
furnished interi1n replies·. 

Paragraph Nos. 8, 12 and 14 
Total: 03 

Chapter-V 



' 
3_ The detailed examination of the subject by the Committee had revealed certain 

shortcomings/deficiencies on tho part of the Ministry of External Affairs which inler-alia 

included not maintaining even basic records of its properties, delays in construction on 

acquired prope1lies ra11ging fron1 14 to 51 years, significant delays in identifying properties 

and finalizir1g deals, the renovation process took decades to complete, unsatisfactory 

planning and assessment of the reql1iremonts of the buildings; tardiness in acquisition of 

properties on reciprocal basis and deficient 1nonitoring of various works by the Ministry etc_ 

The Committee had accordingly given their Observat1ons/Recom1nendations in their 

Thirtieth Report 

4. The Action Take11 Notos fur11ished by the Ministry of External Affairs have been 

reproduced in the relevant Chapters of this Report. Tl1e Committee wilt.now deal with action 

taken by 1110 Government on their Observations/Recommendations whrch either need 

reiteration or merit comment~. 

5. The Committee desire that Action Taken Note in respect of 

Observations/Recommendations cor1tained hi Chapter I and final action taken replies 

in respect of tho Recommendation contai11ed in Chapter V for which interim reply has 

been given by the Government may be furnished to thorn within t11ree months of the 

Presentation of the Report to the Hol1se. 

6. The Committee, on perusal of the replies submitted by t/1e Ministry, note that 

the Mit1istry has in 6 out of 18 paragraphs responded in a single sente11ce i.e. 

"Committee's recommendation has been noted for con1pliance" without givi11g 

specific details about the action taken or proposed to be taken thereo11 by the 

Ministry. Further, the Ministry was askod to apprise the Committee about the action 

specified in several paragraphs within two months of the presentation of the Report 

but the Ministry did not send any such information within the stipulated tin1e. ~ 

Committee strongly deprecate the cas11a/ approach of the Ministry in furnishing the 

Action Take11 Replies to the Committee. The Con1mittee desire the Ministry to furnish 

detailed action taken on the recom1nendations at Para Nos. 4 91113 17 and 18 

contained in their Thirtieth Report within a period of one month of the presentation of 

this Report to the House. The Committee a/so desire that appropriate punitive action 

mav be taken against the officers found responsible for the delays/ negligence 

causing avoidable losses. The Committee hope that Ministry has learnt lessons from 



tho i11explicable delays i11 acquisition! construction of properties, particularly, as 

pointed out by them in their earlier Report in respect of construction at EO!, Tokyo 

whic/1 commenced after 53 years of purchase of /arid. 

Creation of database 
(Recommendation Para No. 2) 

7. Opining that database is instrumental 'in better 111anagement of properties by 

providing a comprehensive overview for effective planning and by filling in the gaps in 

monitoring process , the Committee in their original Report t1ad desired that the database 

produCed before the Committee during evidence sliould also include details -about the 

ownership (including previous ownerships) of all tho properties (leased/ rented/ owned), the 

details of the inventories and the details of the periodical verincation of the inventories. The 

Comrnittee had further desired tl1at all the documents relating to the properties be 

microfilmed for effectivo 1nonitoring of those properties and be readily available for scrutiny_ 

The Committee had also directed the Ministry to upload the database on its website within 

two months. 

8. The Ministry in their Action Taken Notes have slated as under: 

"Suggestions/recommendations of the esteemed Committee have been noted 
for compliance_ Ministry has taken tl1e stops to better manage the existing 
portfolio and also strive to widen its portfolio. These include creation of a 
database of both rented and owned properties and inclusion of the Section 
dealing with rented properties within the ambit of the Projects Division_ 
Property I Section whicl1 supe1vises the re11ted properties which was earlier 
part of t11e Establ1sh1nent Division has now been merged with Projects Division 
to create a Global EState Management Division". 

9. While vetting tho said ATNs, the Audit 1nade !lie following comments: 

"Ministry may apprise the PAC if the desired data had been uploaded on its 
website. It inay also confinn if there was some system in place to update the 
existing databa_se of rented I owned proPerties on periodical basis_ If so, the 
details, thereof, 1nay be appended". 

10. In their further comments to the above said audit observation, the Ministry slated as 

under: 

"Ministry l1as ins!i!tited a mechanism for creation of a database of both rented 
as well as GOI owned properties after compiling the information received from 
the Missions and Posis abroad. The database of bOth rented as well as GOI 
owned properties are available in electronic farina! and updated regularly. 

Though this database is available with the lvlinistry and would be submitted to 
the estee1ned Committee as and when directed, the Ministry has reservation 
regardi11g 1naking this available for uploading in its ~vebsite primarily on 



' 
security considerations. AVO!ilability of the d;itabaso in public domain could 
prove delrime11tal to our interests as cert<:1in foreign elements could use and 
develop the information to thGir advantage and local agencies in host countries 
would be able to raise tho level of surveillance on the officials with much 
greater ease". 

11. The Committee noto from the reply of the Ministry that steps tako11 to·bottor 

manage the existi119 portfolio and also widen the same include creation of database 

of both rented and owned properties and merging the section dealing with rented 

properties which was earlier a part of the Establishme11t Division wltl1 Projects 

Division to create a Global Estates Management DiviSio11. The Committee w!1ile 

appreciating the steps taken l>Y the Ministry are of the view that the database to be 
useful over a period of time needs to be comprehensive and give a bird's eye view of 

tho holdings of the Ministry. The Committee, therefore, reiterate their earlier 

recomrnendation tf1at, to ensure transparency, the database may also include dotails 

about the ownership (including previous ownerships) of all the properties (leased/ 

rented/ ow11od), tt1c details of the inve11tories and the details of the physical 

verification thereof. The Committee after taking note of the security concerns of the 

Ministry regarding uploading of the databaso on the website desire that appropriate 

mechanism may be put ir1 place to ensure that database is regularly updated and is 

readily made available for monitoring of the properties by the Division. 

Delays in acquisition 
(Recommendation Para No. 5) 

12. The Committee in their original Report had found that there had been significant 

delays in identifying properties and even after identification, in many cases, the deals fell 

through for one reason or other, pointing to a serious lack of time bound, committed and 

professioneil approach in identification and negotiation of prope1ties. The Committee were of 

the view that a detailed Search Report 1nay be prepared for all the properties that have been 

identified for acquisition and made available to the Ministry and the members of the 

purchase committee. The Committee had desired that interaction with professional agencies 

abroad for timely identification, acquisition, development and maintenance of properties may 

be done in a more scientific, professional and structured manner by forming small teams 

co1nprising analysts and in cases where identificatio11 and finalization of the deals have 

taken longer time the team may be led by an official frortrthe Ministry to effectively negotiate 



and finalize the transaction_ ·rhe Con1rnittee had also desired to be apprised of the steps 

taken by the Minislly in this regard. 

13. The Ministry in their Action Taken Notes have stated as under: 

"Recornrno11dat1011 has boeri noted for compliance. Ministry has instructed the 
Missions!Posts to pursue acquisition of properties aggressively. All 
Missions/Post have· been instructed to appoi11t a Nodal officer wlio would 
ensure progress in acquisition of properties. The Missions/Posts mentioried in 
the Report have been instructed to forthwith send proposals for empanelling 
prominent Real Estate Agents to locate/ identify properties for acquisition. 

The expenditure incurred by these Missions/Posts in Rental outgo for 
the years 2012"·13 to 2014-15 are given in Annexure II"_ 

14_ The Vetting comments of Audit on the above-said ATNs are as follows: 

While the Ministry have noted the reco1nmendations for compliance, it lias not 
specifically responded to PAC's reco1nn1e11dat1on on the preparation of 
detailGd search report. A5 such, the factual position can be ensured at the 
time of next audit. 

15. In tl1eir furtl1cr com1nents to the above said audit observation, the Ministry stated as 

under: 

"In order to pursue acquisition of properties by the Missions!Posts abroad, 
f\/linistry has allowed engagement of appropriate agencies who could 
locale/identify properties and assist the Ministry in acquisition Of properties. 
Missions/Posts abroad have also been advised to update the Ministry on the 
development in search of properties and the same is regularly reviewed in the 
Ministry by senior officers." 

16. The Commit!oe note the reply of the Ministry that the Missions/ Posts have 

been it1structod to pursue acquisition of properties aggressively and to appoint a 

Nodal Officer who wol1lcl ensure progress in acquisition of properties . The Ministry 

has further stated that engagement ·of appropriate agencies to IOcatc I identify 

properties and assist the Ministry in acquisition of properties has also bee11 allowed. 

The Committee reiterate that in order to presc11t a better pictlire on identified 

properties, detailed Search Reports in respect of these properties may be prepared 

by the agencies for placing it before the members of the purchase committee. The 

Committee also desire that the Nodal officers may be made responsible for sending 

regular updates to the Ministry on the progress made in the acquisition process and 

to ensure time bound acquisition of properties. 



Purchase of property in Paris 
(Recommendation Para No. 8)_ 

17_ The Committeo in tlicir original Report had noted that the Ministry decided to 

purchase a property belonging to French Govornn1ent for establisliing India Cultural Centre 

at Paris and both the architects/ consultants engaged by the Mission to assess the suitability 

of the building reported that the building was 11ot suitable to be used as a cultural centre and 

the Ministry ignored the reports of the architects and purcliased the property which has been 

lying unuti!ized since then_ The Committee were astonished to find t11at the Ministry did not 

heed to the advice of the Architects/ Consultants and went on with the acquisition of the 

property which eventually resulted in idling of assets and wasteful expenditure on 

maintaining the property. Tile Com1n1tteEJ were of the view that making such a deal without 

proper planning and consultation tantamount to criminal negligence. The Committee were of 

the considered opinion that a comprehensive system of reporting be evolved where all sudi 

deviations from routine procedures get automatically identified and reported to lh8 Projects 

Division so that a judicious and prudent decision could be arrived at and the project 

implemented without loss of time and escalation of cost_ The Committee had desired to be 

apprised of tile action taken in this regard within two months. 

18. The Ministry in their Action Taken Notes have stated as under: 

"Comn1ittee's recommendations are noted for compliance. Design is submitted 
to local authorities and final approval is expected in next two months_ Partly 
the renovation work has begun with removal of asbestos used in the existing 
building. Tenders finalised by the Architect are in the process for approval ln 
the Ministry". 

19. The Committee 11ote t/1at t/1f! Mi11istry in their reply /1as stated that the 

renovation work at India Culture Centre, Paris has begun partly and the tenders 

finalised by the Architect are i11 the process for approval in the Ministry. HovJever, the 

Committee find that the Ministry has not responded to the obsetvation of the 

Committee that 1naking such a deal without proper planning and consultatiotl 

tantamount to criminal negligence and a/so to the s11ggestion for evolving a 

comprehensive systen1 of reporting wherein the Ministry is automatically informed of_ 

the deviations in the procedures. __ The Committee are a/so of the view t/1at tl1e nodal 

officer being appointed may be made responsible for i11timating the Ministry about 

any such deviations. The Committee also desire that an inquiry mav be i11stituted 



against the officers responsible for criminal neg!igerice in making a deal witho11t 

proper planning and consultation and the Committee mav be apprised of tho ciction 

taken in this regard. The Committee desire that a sfate1nent showing properties both 

rented as well as acquired by the Indian Missions abroad, its dato of acquisition and 

date of effective 11se n1ay be submitted to it within two months of presentcition of the 

report. 

Expenditure over and above the delegated fina11cial powers 
(Recommendatio11 Para No. 12) 

20. The Committee in their original Report had noted with serious awe that CGI 

Vancouver, CGI Houston, Eol Panania City and Eol Chile incurred expenditure over and 

above the delegated financial powers on repair and 1naintenance of Government of hidia 

properties. Tt1e Committee were, porturbed to note the reply of the Ministry that due lo large 

number of ~Jlissions/Posts to bo audited coupled with limiting factors of manpower, li1nited 

budgetary resources, there was no periodicity for conducting internal audit. The Com1nittee 

had felt that the need for the internal audit as a preVentive and remedial mechanism could 

not be over emphasized and, therefore, strongly desired that the officials of the Ministry be 

adequately sensitized and an effective internal e-audit system may be developed in the 

Ministry to minimize such recurrences. The Co1n1nittee had desired to be apprised of the 

action taken by the Ministry in this regard within two months. 

21. The Ministry in their Action Taken Notes have slated as under: 

"Co1nmittoe's Observations are noted for compliance. Excess expe11diture 
over and above the delegated powers in respect of Efl, Panama City and Efl, 
Santiago, Chile has been regularised and Sanction issued vide No. Q!Proj-
lln45t03f2015 dated 23.09.2015 and vide No Q!Proj-llf 745104/2014 dated 
27.01.2016 respectively. The regularisation is under process in the case of 
CG!, 1-louston and CGI, Vancouver". 

22. While vetting !he said ATNs, the Audit made the following comrnents: 

"Ministry lias not specified the lime-lines for the regularisation of excess 
expenditure over and above the delegated powers in respect of CGI, Houston 
and CGI, Vancouver". · 

23. In their further co:nments lo the above said audit obse1vation, the Ministry stated as 

under: 

"The process of regularisatio1:1 of excess expenditure 1s being expedited to 
avoid further dela)I". 

24. The Committee note from the reply of the Ministry that excess expenditure over 

and above !lie delegated powers in respect of Ell Panama City and E/I Santiago, Cl1i!e 



has been regularlsod a11d in case of CGJ, Houston and CGI, Vancouvor, tho 

regularisatio11 is under process. The Co1nmittee, however, find that the Ministry has 

not responded to their recommendation regarding strengthening of the interna! audit 

systom. T!10 Committee are of the considered view tl1at effective internal audit 

system ensures that accou11ting and allied records have been proporly maintained, 

the assots management system Is in place in order to safeguard the assets and also 

to see whether policies and procedures are in place and are duly boi11g complied 

with. Tl1e Coinmittoe, therefore, reiterate their earlier reco1nmendation that the 

officials of the Ministry be adequately sensitized and an effective intor11al e-audit 

system be developed so as to ensure timely regularisation of excess expenditure. 

The Committee further desire to be apprised of the actiot1 taken in this regard . 

•••••• 
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CHAPTERV 

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH GOVERNMENT 
HAVE FURNISHED INTERIM REPLIES 

Obser1'atinn I l~ecom111endalions 

·r11c Committee note \hat the Mini~lry deci\!ed lo 1iurcl1ase a prope1ty belonging 
lo French Govenrment for estab!isl1ing India Cultural Centre at Paris an1! boU1 !he AJ:-
chitccts/Consultants engage1l by tile Missioi1 to assess t\1e suitability of the building 
based 011 structural so1u1dncs.~, feasibility of utili~.alion of structure for tl1c desired pur-
pose, dc.~ign, execution and con1pliru1ce v.'ilh local regulations etc. reported that tl1e 
building was not suitable to be 11scd as a c:ultural Centre since !he building 11either had 
two exits nor enough provision for assembly of al lt'ast 100 people as required under 
Frencl1 regulations. The Comn1ittee futtl1cr 11ote tl1at tl1e Mi11istry ignored the reports of 
the arcl1itects and p11rcl1ascd the property for RB. 30.03 croro in March 2011 which ha.~ 
been laying 1m11tilizcd since then. As per the reply of the Ministry, the issues raistld by 
the Arcl1ilccl~/Consultants were taken up with French C'rtJvemment wl1ich au(ht>rized 
the Mis.~ion lo make additional/alle1na(ions in the existing building as well as, if re-
quired, !o rebuild tl1e property by following bye laws prevaililig i11 tl1e city. I{owever, 
it1forn1ation relatir1g to taking 11p the matter witl1 ~·rcnch (lovcmmen( was not provided 
lo tl1e Audit. The Ministry has now appointed ai1other Acchitect-Consulta11t for renova-
tior1 of the property to 111akc it suitable for C11!tural Centre and as reported by the Minis-
try the project is likely lo be complete.:! by Sep\ember, 2016. The Corrunittee are aston-
ished to find that the Ministry did not heed to the advice of the Archilecl.s/Consulta1it~ 
and went on with the acquisition of the JlfOperly which eventually resulted in idlil.ig of 
ass cl~ and wasteful cxpcndillrrc on rnaintaining the property. The Commillee are of the 
view that n1aking such a deal without proper plamllng and co11sultation ta11tamount to 
erilninal neglige11ce. The Committee also take serious note of non"f1.1rnisl1ing of i1n-
portant infor1natio11 to Audit by the Mission arid desire that all the relevant records be 
\Jroduced lo the Audit urgently wilhin lwo months. The Conm1ittee after going throug\1 
the reply of the Miu.istiy feel that the objectio11s raised by the Architcet/Cons1dtants af-
ter tl1e conf1r1nation by tl1e Ministry/JCCR for purcl1"ase of the property were 1101 
brought before the Ministry hy the Mission. The Cornmittce are oflhe considered opin-
ion Iha! a comprehensive systen1 ofreporling be evolved where all such tleviations !Tom 
routiJ.1e procedures get a11tomatically ide11tified a11d repo1ted to the Projects Division so 
that a judicious and prudent decision could be arrived at and the project implerncntcd 
witl1011( loss of lime and escalation of cost. The Commit Lee would like to be apprised of 
the action take11 in this regard within two 1nonths. 

{Ol1se1"vation / Tieco1nme11dntions No.8 of 30th Report of the 
Public Acco11uts Co1n111ittee (t 6th f,ok Sablia) J 

"I 



CHAPTER V 

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICI I GOVERNME:NT 
HAVE FURNISHED INTERIM REPLIES 

Obscrvatio11 / Reco1n111endatiuns 

Tl1e Con1rriill<!e note that the Ministry decided to purchil\;e a property belonging 
to French (iovemn1ent for establishing India Cultural c:en(re at Paris and both the Ar-
chitects/Consultai1t~ engage(! by the Mission to assess the suitabilily of the building 
based on structural sou11dness, fca.~1l>ili ty of .11tilization of slrLIClLire for the desired pur -
pose, design, executio11 and con1pliance with local rcg11lations etc. reported that the 
building was 110! suitable to be used as a Cultural Centre since tl1c building neither !111d 
two exits 11or er1011gh provi~ion for assembly of at least 100 people as req11ire<l Wlder 
Frenc\1 regulations. The Committee furtl1cr note that the Ministry igr1ored the repo1ts of 
lhe architects and 1i11rchased the prope1ty for Rs. 30.03 crore in March 201 I which l1as 
been laying un11tilizcd s;nce then. As per the reply of the Ministry, the issues raised by 
the Arcl1itects/Consultants were taken up with French Goverruncnt which anthorized 
the Mission to make additional/altcrnatio!IS in the existing building as well as, if rc-
qt1ircd, to reb11ild the p1opcity by following bye laws prevailing in the city. However, 
information relating lo taking up the 1nattcr with French Government was not provided 
to the A11dit The Ministry l111s now appointed another Architccl-Consultu1t for renova-
tion ol"lhe property to make it suitable for Cultural C~entre and as reporle\! by the Minis-
try the project is likely lo be completed by Sep!e1nber, 2016. ·rhe Corrunittec ai-c aston-
ished to find that the Ministry did not !1eed tO the advice of tl1e Architccts/Consul(a11ts 
and went on with tl1e acq11isition of !he property which eventually rcslllted in idling of 
-asse(s a11d wasteful expenditure on 1naintaining the Jlroperty. 1'he Committee are of the 
view tl1at making such a deu! 1vithot1t proper planning and consultation tantaino11nt to 
criminal 11cgligence. The Co1nmittec also take serious note of no11-fu1nisl1ir1g of i1n-
portant j,,fonnalion to Audit by the Mission und desire that all the relevant records be 
prodt1q_4 to the Audit urgently witl1in two months. The Co,nmittee after goir1g through 
the reply oftl1e Ministry feel that the objections raised by the Architec!/Consultants af-
ter the confumation by tl1e Ministry/ICCR for purcl1ase of the property were not 
brought before the Ministry by t11e Mission. The Con1mittee arc oftl1e considered opirc-
ion that a co1npc:-ehensive system of reporting be evolved where all such deviations from 
rot1!inc procedures get automatically identified and reported lo tl1e Projects Division so -
that a judicious and prt1dent decision could be arrived al 11ud the project imple1nented 
without loss of time and escalatio11 of cost. The Committee would like to be apprised of 
the aetio1\ taken in tl1is regard within two months. 

(Observation I Rccon1mendations No,8 of 30tlt Report of the 
P11blie Accounts Com1nittcc (l6t\1 L()l( Sabha)( 

ID 



Action Taken 

Comn1ittee's recom1nendations arc noted for cotnpliance. Design ls submitted to 
local authorities and final approval is expected in nex( two n1onths. Partly the rcnova-
tio11 Work 11as begun with rcinoval of asbestos used in the exisling building. Te11ders 
Gnaliscd by the Architect are in the process for approval in t!1e Ministry. 

Ai1dit's vetting co11101ents on Mi11istry's A 'l'N 

No further comments. 

[Ministry of .External Affai1·.1 OM No. Q/Proj-TI/745/01116 dated 12 August 2016] 

Observation f Rccomn1cndations 

The CortErnittee note with serious awe that CGI Van<:ouver, CGI IIouston, EOT 
Panama Cily and EOI Cl1ile, i11curred expen\!iture over and above the delegated firtan-
cial powers 011 repair and maintenance of Govcrninent of India properties. The Com-
mittee also oote wit!1 \lisrnay tlli1t the Missions in Oman, Libya, Tehrao, Moscow, Du-
cl1arest, Guangzho11 and Pyongyai1g had retained vaca11t leased residential accommo<ll!--
tion for n1ore \hat 90 \!ays without the prior approval of lhe Ministry as rcqt1ircd tinder 
the relevant Rules. The Co1nmittee find from the reply oftl1e Minishy that the expenrli-
ture incurred by CGI l-Iouston, EOI Panatna City and EDI Chile arc yet to be regulai·-
ized by the Ministry. The Committee also observe that the Ministry !1as now exami'.led 
all the cases ofun.authoriscd retention and regularized all of them. ·111c Committee ai·e, 
however, perturbed to note the reply of the Ministry that due to large iiurnber of Mis-
sions/Posts to be audited coupled with limited factors of trianpower, li1nited budgetary 
resources, th.ere is no periodicity for conducting internal audit. The Con11nittee while 
noti11g the observation of the audit that in case of 01nat1, Libya and Moscow, the Mis-
sion could have applied for prior approval of the Mi11istry for retention. It clearly estab-
lishes that !he inten1al audit systc'n of the Ministty has 11ot been functioning properly as 
othe1wisc these ilregularities would have been ea~ily brought out. The Comini!lee feel 
that the need for t11e internal audit as a preventive and reme1!ial mechanism cannot be 
over ern.phasized and, therefore, strongly desire that the officials oft he Mir\istry be ade-
quately sensitized and an effective internal e-audit system may be developed in the 
Ministry to 1ninimi-.ce such recurrences. TI1e Co1n1nittcc n1ay be apprised of the actio11 
take11 by the Ministry in this regard witbin two 1no11tli:;. 

[Observation I Reco1n1nendations No.12 of 30tlt Re11ort of the 
Public Accounts Ct1m111ittee {16th Loi' Sabha)] 
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Action Tal<cn 

Col1llnittee's Observations are rioted for eo1ttpliancc. Excess expenditure over and 
above the delegated powers in respect of Ell, Panaina City and FJI, Santiago, Chile l1as 
been regularised and Sanction issued v1de No_ Q/Proj-TTn45/03/2015 dated 23.09.2015 
and vi de No. QIProj-Il/-745/04/2014 dated 27_0 l.2016 re.~pectively. "1'he regularisation 
is under process iil the case 11CCGT, Houston mid CGI, Vancouver. 

A11dit's vetting com1ne11ls 011 Miuistry's ATN 

Mini.1·/ry has no/ specified the time-lines fi!r the regularisation of excess D:[;endi" 
lure over and above the deles:ated powers i11 respect of C'(i-l Houston and CGI, Van-
couver. 

Reply 01t vetting comments nr Audit by MEA: 

"fhc process of regularisatinn of excess cxper1dit1U"C is being <:lX!Jedite<l lo a void 
further delay. 

[Ministry ofF,xtcrnal Affairs OM No. Q/Proj-IT/745/01/16 dated 12 August 2016] 

Observation I Recnm1ne11datinns 

Th<:l Committe<:l note that t11<:lre were inordinal<:l delays in co11struetion of proper-
ties on tl1e plots of land acquired by the Ministry for its variot1s passport offices coun-
!ry"widc viz. Jaipur, Arnritsar, Mumbai and Srinagar rcs11lting in hllge outgo of avoida-
ble rent The Corumitlee •1ole from the reply of the Ministry lhat except for Srinagar all 
other buildings are ready or will be ready by the end of2015. 'fhe Conunittcc, howev-
er, fe<:l\ that there have be<:ln sjgnifican! delays in the c•:iuslrllction of buildings even in 
India and are astonished to find that Passporl Of()ce, Jaipur took over tl1e building 25 
long ye;irs ailer acquiring l\1" plot. The Corrnnittee arc sliocke<I to find that CPWD has 
take11 two a11d a ha!fyears for submittiiig revised drawings and estimates for Sri11agar 
Regional Passpo1t l(endra. "l'J1e Committee are oft11e view that lackadaisical attitude of 
the officers and lack of follow up and persuasion on part of th" Ministry has co11tributed 
to these ll1ordinate delays. Tl1e Collllllittee desll-e that alongwith fixing the timcfrarnes 
for complet(or1 of construction the respor1sibilit y of t(ie of[ic<;lfs may be fixed and fu<:ly 
may be asked to give periodic updates on each of the property under their supervision. 
The c:ornrnillee further fee that a cornprehen.1ivc rriccbariism muy be developed so tlrat 
allotment of land, its constiuction is done in a time bound n1at111cr for future r1ccds. '[he 
Committee 1nay be apprised of !lie action take11 by tl1e Ministry in this regard witllin 
two months. 
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[()bscrva tio11 / Recowinend alion~ N o.14 of 30th Report of the 
Public Accounts Co111m ittce (16th I .ul1 Sabha )J 

Action 'l'aken 

CornrnitWe's observations are nuled for Cotnplianec_ The plot initially allotted in 
1983 fur the construction of RI'O buildi11g and stan· qua11ers at RI'O, Jainur got can-
celled and another plot was allotted a•1d the possessior1 was given on 30.03.2001. Con-
struction started in- 2005 an<l t11e Minis!!)' is exploring options other thar1 CPWil for 
execution of its projects at Srinagar, Kolkata and Bhopal so that time a11d cost ove1111n 
whiel1 have been faced by the Mi11ist1y ir1 ahnosl all the projects enlnIBted (o CPWD arc 
avei1ed in future. PA C's kind observation is 11otcd for compliance to closely mollilor the 
progress, eoordi11ate witl1 the executing agencies/local bodies and submit regular up-
dates on the progress. 

Audi!'s vetting co111ments on Ministry's ATN 

The present position of stated projects would be reviewed at the lime of nexl 
audit. 

NEW DELHI; 
14 December 2016 

[Ministry of External Affairs OM No. Q/Proj-Il/745/01/16 
dated 12 A11gust 2016] 

24 Agrallayana, 1938 (Saka) 

PROF. K.V. THOMAS 
Chairperson 

Pubnc Accounts Committee 
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APPENDIX-I 

MINUTES OF THE NINETEENTH SITTING OF THE PUBLIC 
ACCOUNTS COMMITTEE (2016-17) HELD ON 01st DECEMBER. 2016. 

T!1e Comm1tteG sat from 1015 hrs_ to 1055 hrs_ on 01'1 December, 2016 in 

Room No. "51", Parliament House, New Delhi_ 

PRESENT 
Prof. K. V. Thomas Chairperson 

MEMBERS 

LOK SABHA 

2. Shri Nishikanl Dubey 

3. Shri Gajanan Kirtikar 

4. Shri Bhartruhari Mahtab 

5. Shri Janardan Singh Sigriwal 

6. Dr. Kirit Somaiya 

7. Dr. P. Venugopal 

8. Smt. Riti Patliak 

9. Shri Neiphiu Rio 

10. Shri Anurag Singh Thakur 

11. Shrl Shivkumar C_ Udasi 

RAJYASABHA 

12. Shri Bhupender Yadav 

13. Shri Shantaram Naik 

14 Shri Sukhendu Sekhar Roy 

15. Shri Ajay Sancheti 

LOK SABHA SECRETARIAT 

1. Shri A. K. Singh Additional Secretary 

2. Shri S.C. Chaudhary Joint Secretary 

3. Shri T. Jayakumar Director 

4. Shri T1rthankar D_as Additional Director 
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5. Snit Bharti S_ Tuteja 

6. Shri A.K Yadav 

.. 
Deputy Secretary 

Deputy Secretary 

REPRESENTATIVES FROM THE OFFICE OF THE COMPTROLLER AND 
AUDITOR GENERAL OF INDIA 

1. Sliri Nanci Kishore 

2. Sliri Mukesl1 P. Srngh 

3. Shri Manish l<urnar 

4 Ms. Pooja Singh Mandol 

Deputy C&AG (OCR) 

Director General _of Audit 

Principal Director of Audit (PAC) 

Principal Director (R3ilways) 

2. At tho outset, the Chairperson, PAC welcorned the Members to the Sitting of 

the Committee. Thereafter, !lie Com1nittee took up tl1e following draft Reports for 

consideration: 

(i) xxxx xx xx '""' xxxx 

(ii) Draft report on Action Taken by the Govern1nen! on the 
Observations/Recommendations of the Commlltee contained in their 
Thirtieth Report (Sixteenth Lok Sabha) on "Global Estate Management 
by the Ministry of External Affairs". 

3. The Chairperson invited suggestions of the Men1bcrs on the above mentioned 

draft Reports. After discussing the draft Reports, the Committee adopted both the 

Reports with some changes/modifications_ 

4. The Co1nmittee authorized the Chairperson to finalize these Reports in the light 

of verbal discussion and consequential changes arising out of the suggestions by the 

Members factual verification by the Audit and present the same to Parliament. 

The officials of the C&AG then withdrew_ 

5. xxxx xxxx xxxx xxxx 

6. xxxx xxxx xxxx ""'" 
The Committee tlien adjourned. 
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APPENDIX-II 
(Vide Paragraph 5 of lntrodvctio11) 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 
OBSERVATIONS/RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COMM!l.TEE 
CONTAINED JN THEIR THIRTIETH REPORT {SIXTEENTH LOK SABHA) 

(i) Total number of Observations/Recommendatio11s 

{ii) Observations/Recommer1dations of the Committee 
which have beer1 accepted by the Government: 

Para Nos.1,2,3,4,5,6,7,9,10,11,13,15,16,17 and 18 

(iii) Observations/Recomn1endations which the Committeo 
do not desire to pursue ir1 view of 
the reply of the Gover111nent: 

-Nil-

(iv) Observations/Recommendations in respect of 
which replies of the Government have not been 
accepted by the Committee and which require 
reiteration: 

-Ni!-

(v) Observations/Recoinmendations in respect of 
which the Government have furnished i11terim replies: 

Para Nos. 8, 12 and 14 

lb 

18 

Total: 15 
Percentage: 
83.33% 

Total: 0 
Percentage: 0% 

Total: 0 
Percentage: 0°/o 

Total: 3 
Percentage: 
16.67% 


